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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH NEW DELHI
OA NO. 474/2023

IN THE MATTER OF

Jai

ram Dass Chawla
Vs

State of Haryana & Ors

Rep

ly on behalf of the Joint committee

Most Respectfully Showeth:

1.

Hon'ble Tribunal and now is fixed for 14.03.2024 regarding
complaining about encroachments over the green belt on Delhi to
Sirsa National Highway No.9 in Hisar, Haryana and improper
selection of site for plantation of trees including Peepel and Bud

(Bargad) over sewerage line and below 33 KV electricity line.

Dr. Sunil Sheoran, Scientist-C representative of HSPCB, Sh. Surya
Singh, RFO, Hisar (representative of DFO, Hisar) and Sh. Yashvir
Nain, Link Officer of ADC, Hisar w.r.t. Hon'ble NGT order dated
21.11.2023 passed In the Original Application No. 474/2023 in the

matter of Jairam Dass Chawla Versus State of Haryana and Ors.

During the inspection, the above-mentioned joint committee has

made the following observations:

I. Municipal Corporation, Hisar has to remove the illegal
encroachment over the green belt on Delhi to Sirsa National Highway

No. 09.

II. The small plants were found planted by the District Forest Officer,

Hisar under the 33 KVA High tension electricity line.

III. The high-tension electricity wires are crossing & touching

through the old existing trees planted in this area.

IV.The plantation is made near the sewage line by the District Forest

Officer, Hisar.

The copy of the inspection report dated 30.01.2024 along with

photographs attached as Annexure-R/1.

-

S

The above-mentioned original application is pending before this

The site of complaint inspected on 30.01.2024 by joint committee of

After this Haryana State Pollution Control Board vide letter No.
HSPCB/HR/2024/2935 dated 26.02.2024 requested to the Executive
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Engineer, DHBVN, Hisar, vide letter No. 2719 dated 02.02.2024 to
DFO, Hisar. Vide letter No0.2932 dated 26.02.2024 to PHED Hisar
and Vide letter No. 3123 dated 05.03.2024 to MC Hisar to take

necessary remedial actions to resolve the complaint.

Further, Superintendent Engineer (OP) Circle, DHBVN, Hisar vide
letter No. T-83 dated 04.03.2024 submitted that the grievance has
been redressed and resolved by trimming the old existing tree
branches which are close to the electric supply line. The copy of
letter No. T-83 dated 04.03.2024 attached as Annexure R/ 2.

The DFO, Hisar vide letter No. 2647 dated 15.02.2024 submitted
that the plants planted under the 33 KVA high-tension electricity line
have been shifted to another place. Copy of letter No. 2647 dated
15.02.2024 attached as Annexure-R/3.

The Executive Engineer, PHED vide Iletter No. 3083 dated
04.03.2024 submitted that neither trees nor plants exist on the
sewage line of PHED at the above-mentioned location. Copy of letter
No. 3083 dated 04.03.2024 attached as Annexure R/4-.

The matter of illegal encroachment of the above-mentioned location
is pending before the court of Divisional Commissioner, Hisar and
before this honorable tribunal in 847/2022.

Place: Hisar

Date: 13.03.2024

Relgional Officer,
Hisar Region
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